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Regn, No, OA_65/85 I
Mre Mamlesh Madan .a Pstitioner
Varsus
Union of India °e Respondent
Present: Shri Anis Subraewardy,counsel forthe petitioner

Shri M.L. Verma, counsel for the respondents

Shri M.L. Verma, counsel feor the respondents has fi}ed his
Memo of appearance aleng with a copy of Order No, 21(Bt-106)85-5
123 to 227 dated 15,2,1986 made by tha Sr, Admiristrative Officer,
Govornmept of India, News Services Division: All India Radio,
New Delhi. He further states that the matter was re-examiped after
the interim stay was ordered by.thip Tribunal and as it wae fcund.
to be defectivo}it was cancel;ad. He further submits now that the
impugned order is cancelled, thore is no need to issue any direction
as prayed.for in the application, In view of the abovs statement,
it is no longer necessary to go into the merits of this applicati??;//
The petition has become infructuous. This petition is nllownd,tﬁ-bc
withdrgwn and is accordingly dismi;émd. It 13, howaver; made clgar
that nothing contained in’thia‘order would preclude the petitioner

from filing a fresh petiticn?if occasion arisse,

(K. Madhavd Reddy)
Chairman
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